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ORDER

T.C,p. No. 1222lI&BClNCLT/MB/MAH/20U
The Learned Representatjves of both the sides are present.
From the side of the petitioner a plemo of Withdrawal dated 23.11.2017 is
submitted and annexed with the Annexure of Memorandum
Understanding duly signed by the respective parties dated 20.I7.20L7.
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T.C.P. No. 1272lI&BC/NCLT/MB/MAH/2017

3. The same is to be made part of the Order as Annexure.

4. One of the request of the Petitioner is to grant liberty to flle Fresh

Proceedings if the terms of the Memorandum Of Understanding is not

fulfilled. This Liberty is granted.

5. Accordingly Petition No. L272120L7 is disrr,sF-.d of as Withdrawn. To be

Consigled to the Records.

sd/-
M.K. Shrawat

Member (Judicial)

sd/-
Bhaskara Pttula Mohan
Memb€r (Judicial)
27.1L.2017.


